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FINAL ORDER NO.72305-72306/2018 

 

Per: Archana Wadhwa  

 

 The issue in both the appeals is as whether the 

valuation of the goods sold from the Depot is to be 

arrived at in terms of Rule 7 of the Central Excise 

Valuation Rules, 2000 or Rule 5 has to be applied. 

2. Both sides agree that in the earlier decisions in the 

same assessee’s case vide Final Order No.71343-

71346/2018 the matters stand remanded for fresh 
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decision. By following the said order of the Tribunal, we 

set aside the impugned orders and remand the present 

matter also to Original Adjudicating Authority for de-novo 

consideration in the light of observations made in the 

earlier decision (referred supra). 

(Pronounced in open Court) 

 

 Sd/- Sd/- 

(Anil G. Shakkarwar) 

Member (Technical) 

  (Archana Wadhwa) 

 Member (Judicial) 
  
Nihal 


